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Setting up of Tannery at Tonk

SHRI P. M. SAYEED :

SHRI MANIBHAI J. PATEL 1

SHRI NAVAL  KISHORE
SHARMA :

SHRI JAMNA LAL:

231,

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state §

(a) whether a three-member French Team
visited India for negotiations for sctting up
of a tannery in Public Sector at Tonik in
Rajasthan;

(b) if so, the nature of the talks held
with the team;

(c) whether an agreement has bcen re-
ached in this respect and, if so terms thereof;
and

(d) the time by which the tannery is
likely to start functionirg ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) to (d) . A letter of intent
has been granted for the setting up of an
industrial undertaking for the manufacture
of leather in the public sector by the Go-
vernment of Rajasthan at Tonk (Rajasthan).
The Government of Rajasthan have reported
that tenders were Invited from abroad parti-
cularly from France, Bulgaria and Yugo-
slavia and that some of the representatives of
the tendering firms came to Jaipur for dis-
cussing the terms of collaboration and the
list of machinery to be imported. Further
development are awaited.

Retrenchment of Employees in Tanneris
and Footwear Corporation of India Ltd.

232, SHRIP. M, SAYEED :
SHRI MANIBHAI J. PATEL :
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SHRI D. C. SHARMA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state

(a) whether the Tanneries and Footwear
Corporation of India Ltd., which has taken
over Cooper Allen and Company from
British Indla Corporation, has terminated
the services of its 900 employees;

(b) if so, the reasons therefor;

heth. Ve
c a M d

protesting
against this action has been received by Go-
vernment; and

(d) if so, the action
ment in the matter ?

taken by Govern-

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) 1 (a) and (b). No, Sir. As
per the terms of agreement between the
Tannery and Footwear Corporation of India
Limited and British India Corporation Ltd.,
the Tannery and Footwear Corporation of
India Limited is to take over such of the
employees of the Cooper Allen and North
West Tannery Units as is cosidered necessary
for its production programme. Accordingly
out of 2578 employees on the rolls of the
two units as on the date of taking over
Tanoery and Footwear Corporation of India
Limited has taken over 1935 employees after
detalled examination of its requirement.

(¢) Yes, Sir.

(d) Tt is the responsibility of British
India Corporation to pay retrenchm:nt com-
pensation and other dues, as may be admissi-
dle, to such of the employees as have not
been taken over by the Tannery and Foot-
wear Corporation of Indla Limited. How-
ever, for their future requiremeat, Tannery
and Footwear Corporation of India Limited
will give preference to the personnel not
taken over subject to their suitability for the
jobs in hand.

ASADHA 31, 1891 (SAKA)
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